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Wisit to India by a Mongolian delega-
tion

9826. SHRI BANAMALI BABU:
Will the Minister of EXTERNAL

AFFAIRS be pleased to state:

(a) whether a Mongolian delega-
‘tion visited India in April and had
discussions with- Indian officials; and

(b) if so, the nature of discussions
held and the out-come thereof?

THE MINISTER OF STATE IN THE

MINISTRY OF EXTERNAL AF-
FAIRS (SHR? SURENDRA PAL
SINGH): (a) Yes, Sir.

(b) Matters of bilateral impcrtance
and issues of common interest in in-
ternational relations were discussed.
The talks revealed identilty or close
similarity of views on the various
matters discussed.

Cost of transport of finished products
of HLLL.

9827. SHRI G. P. YADAV: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) whether cost of transport of
finished product of Iatex I.td. is ten
times the cost of transport of raw
latex.

(b) if so, whether tw> members of
‘Board of Directors of the Company
‘'had recommended dispersal of future
‘Nirodh factories and oppesed shifting
its Head :Offioe from Delhi: and

(c) if so, the reaction of the Gov-
ernment and the action taken in the
matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI KONDA-
J BASAPPA): (a) The cost of trans-
port of finished product of Hindustan
Latex Ltd, is about 5 to 6 times the
cost of transport of raw latex.

‘(b) and (c¢). Government themselves
had taken a decision on the dispersal
of Nirodh factories. Though two of
the Directors in the course of discus-
sion in the meeting of the Board did
not favour the shifting of the Head
Office of the Hindustan Latex Limited
to Trivandrum, finally the Board un-
animously decided to shift the Head
Office to Trivandrum from Delhi.

12 hrs.

QUESTION OF PRIVILEGES

ALLEGED ASPERSIONS ON PARLIAMENTIN

A LETTER TO LT. GOVERNOR DELHI BY

THE CHAIRMAN oF NEw FRIENDS HoOUSE
BuILDING SocCIETY, DELHI.

MR. SPEAKER: Now, Shri Atal
Bihari Vajpayee to raise question of
privilege.
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“Respected Sir,

As desired, I have succeeded in pas-
sing a resolution in the Committee
meeting on 29th April, 1974. Luckily
only one, out of three from other side
attended. He raised certain c>jections
which were overruled by me. His
main objection was that the Lt. Gov-
ernor and Managing Committee have
no moral authority to have anx further
hold on the Society.

I have assessed the situafion and
feel it will not be possTSte for me and
committee to stand the opposition in
view of the Court's attitude and its
further exploitation in Parliament and
Paper unless full support from Police
and Registrar Societies is afforded
much more than ever. The new 60
members can remain in if I am there.

Since you are busy due to riots in
the City, I wil] give the notice in
Newspapers only when I get green
signal. It is good that Parliament

. closes on or before 13th May, 1974.

1 am trying to get the original letter
of Mrs. Masani and hope to succeed. 1
am on the job.

with kind regards.

Yours respectfully,
(Sd.) JAGJIT SINGH,
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'SHR' JYOTIRMOY BOSU (Dia-
mond Harbour): There is another very
important aspect. It has been addres-
sed to His Excellency, Shri Baleshwar
Prasad, the Lieutenant Governor of
Telhi. It says:

“As desired, I have succeeded in
passing a resolution in the
Committee meeting on 29th
April, 1974. Luckily only
one, out of three from other
'side attended. He raised
certain objections which were
overruled by me. His main
objection was that the Lt.
Governor and Managing Com-
mittee have no moral authori-
ty to have any further hold
on the Society.

T have assessed the situation and
feel it will not be possible for
me and committee t3 stand
the opposition in  view of
Court’s attitude and its
further exploitation fn Parlia-
ment and Paper unless full
support from Police and Re-
gistrar Societies is aftorded
much more than ever. The
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new 60 members can remain in
if I am there.”

1 will lay it on the Table of the
House. The most important thing is
this.

MR. SPEAKER: What is the date
of this letter?

SHR] JYOTIRMOY BOSU: T7th
May, 1974.

Then, he says:

“Since you are busy due to
riots....”"—thanks to the riot-

mongers for at least a change for
the convenience of the Lt. Gover-
nor—

“....in the city, I will give the
notice in newspapers only when I
get green signal....”

—obviously from him., We want to
know what this green signal is. Then,
he says:

“It is good that Parliament
closes....”
Then, he says:

“I will try to get the original

letter of Mrs. Masani and hope to

succeed. I am on the job.”,

Now, Mrs. Masani’s letter reads as
follows:
“No. 6967/605/73
Private  Secretary “to Lt.
Governor, Raj Niwas, Delhi,
Dated 19-6-73
Dr. Jagjit Singh,
President, New Friends Co-op. House
Building Society Limited,
124, Bansi House,
Asaf Ali Road,
New  Delhi. Y
Dear Sir,
I am enclosing herewith an applica-

tioy dated 13-6-73 from Mrs. Shakun-
tala Masani...”
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[Shri Jyotirmoy Bosu]j

—she is the author
Minister's biography or
like that—

of the Prime
something

¢“....for necessary action.

Yours faithfully,

I have also got the photostat
of the cleque that was given as
scription. I would like to lay* both
the documents on the Tabl> of the
House. With your permissict, I would
like the Home Minister to go into it;
I would like that the Home Minister
should make a clear and categorical
statement stating that the Lt.
Governor and the official or all the
officials concertied who had conspired
to do this heinous job should be
suspended and till then nothing
further will be done.

SHRI ATAL BIHARI VAJPAYEE:
May I seek the leave of the House
that the matter be referred to the
Privileges Comumittee? You have
given me consent to raise the question.
Now I seek the leave of the House to
raise the question,....

copy
sub-

MR. SPEAKER:
objection,

If there is no

SHRI ATAL BIHARI VAJPAYEE:
How can they object? It is a
scandalous affair,

MR. SPEAKER: So far as this
reference to the Parliament and the
question of exploitation is concerned,
that makes it a little different case
from the one where copies are pro-
duced ang which relate to individuals
and where normally we try to know
how far it is authentic or not.

SHRI JOTIRMOY
authenticate it.

BOSU: I will
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SHR] ATAL BIHARI VAJPAYEE:
1 have already done so.

SHRI H. N. MUKERJEE (Calcutta-
North-East): May I ask of you a
preliminary clarification?

MR. SPEAKER: May I request.
him to keep sitting so long as I am
standing? In my view, so far as the
reference to Parliament in this letter
is concerned,—the hon. Members met
me earlier also,— I have no objcction
if he ceeks the leave of the House.

SHRI H. N. MUKERJEE: It is
exactly on this, if you do not mind,
that I wish to ask for a preliminary
clarification, because I do find certain
misgivings. Obviously, this is a case
where some blackguardly operations
have taken place, and I am more con-
cerned than anybody else in su far s
the punishment of these miserable
criminals is concerned. But what I
want to find out is this. You are
going to refer the matter to the
Privileges Committee., As far as [ can

find out. ...

MR. SPEAKER: It depends on the
House.

SHRI H. N. MUKERJEE... .this is

a communication sent by one person
to another which somehow has be-
come public and the fact of publica-
tioa is a matter which in a court of
law would require all kinds of com-
plications. Do you wish the Privileges
Committee of al] organisations in the
House to go into this matter, or would
you rather not have a parliamentary
investigation by an ad hoc committee
which can go into this*matter? The
Privileges Committee, after all, is not
a body which should be bothered with
the job of finding out the fact of
publication of the personal letter
written by onae. person to another.
The fact of the matter is this. The
Prime Minister is here, and she can

*The clocuments were not laid on the

Table,
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say something about substantially
doing something in regard to these
blackguardly operatictas. How can
the Privileges Committee come in?
1 do not understand how Parliament
can function in this manner.
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SHR] H. N. MUKERJEE: If I write
a letter to Mr. X maligning PEarlia-
ment, Parliament has no business to
come into the picture. I can write to
the Prime Minister saying some very
nasty things about Parliament and its
working. But that does not mean that
it would become a matter of privilege,
certainly not. But the blackguardly
operations involved require investiga-

tion. Privilege is a sort of involved
matter. After all, this is a private
communication. Let the facts of the

matter be ascertained and the mis-
creants punished.

MR. SPEAKER: So far as ives-
tigation is concerned, it is already
before the court. It is already a sub
judice case. But he has brought in
this letter from somewhere, I do not
know. Previously also his letter was
quoted. Now again thjg letter is
quoted. I do not know how he is so
indiscriminate in writing letters, with
good sensible men all around him.

VAISAKHA 19,
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SHRI ATAI, BIHARI VAJPAYFE:
We are after him.

Privilege

MR. SPEAKER: Around him. He
should have been more cautious.

Now in the letter he has mention-
ed about exploitation by Parliament.
I have applied my mind to it. ‘Ex-
ploitation’ has many meanings i the
English language. ‘Exploitation’ in
the normal, accepted suase of the
word has a meaning. We had a dis-
cussion on this already. I sce that
whatever bce the meaning attributed
to it, so far as that particular part
where Parliament is referred to in
these terms is coucerned, I have no
objection to your seeking lcave.

SHRI SHYAMNANDAN MISHRA:
(Begusarai): Before that, let e say
this.

SHRI S. A. SHAMIM (Srinagar):
Let me say this....
MR. SPEAKER: He has already

moved for leave.

SHR] S. A. SHAMIM: Once leave
is granted, what I have to say be-
comes irrelevant. I waat a clarifica-
tion from you also.

MR. SPEAKER: 1
Shri Vajpayee.

have called

SHRI S. A. SHAMIM: What I
would say will help yvou and Shri
Jagjit Singh, both. :

SHRI ATAL BIHARI VAJPAYEE:
If he wants to help Jagjit Singh,
then I do not want it.

SHRI S. A. SHAMIM: Thig letter
has been written by Jagijit Singh.
But is that a fact established? Re-
cause once you refer it to the Privi-
leges Committee and suppose it turns
out that this is a fake letter, that
Jagjit Singh never wrote the letter,
the whole inquiry will come to
nothing. Therefore, let us ascertain
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|Shri S. A. Shamim]|
the fact as to whether it was written

by Jagjit Singh or not.

SHRI JYOTIRMOY BOSU: What
about the cheque and Mrs, Mansani’s
letter? |
(IR SN Y

MR. SPEAKER: Please sit down.
So far as you are concerned, ] consi-
der that your view is also quite
weighty; I understand. Something
happeris and ultimately we find that
it is not this Jagjit Singh, but if it
were an individual on the one side,
and I do sometimes believe you when
Yyou say it,

SHRI ATAL BIHARI VAJPAYEE:
But you believe me.

MR. SPEAKER: After all, what he
says is that about this letter, we must
try to find out whether it is authen-
tic or not. And whose function it is
to fing out? Either I send it to the
Home Minister to find out—

SHRI ATAL BIHARI VAJPAYEE:
Not the Home Minister. Home Secre-
tary is involved.

SHRI PILOO MODY
Or give it to the CBI

(Godhra):

SHRI ATAL BIHARI VAJPAYEE:
You appoint a Committee of the
House to go into them.

SHRI JYOTIRMOY BOSU: That
is the most appropriate thing to do.
Kindly appoint a Parliamentary Com-
mittee. Let the truth come out.

SHR] SHYAMNANDAN MISHRA:
1 was also haviig the same doubt as
was the hon. Member, Shri Mukher-
jee. The main point ‘for you to con-
sider is whether it technically con-
forms to the definition of breach of
privilege. There might be a more
sinister thing than a breach of pri-
vilege; probably there are some
congpiratorial things in this, because
the Chairman of the society wants,
“in ¢ollusion with the Lt.-Governor,
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to do something about the grant of
land and speaks of green signal and

so on. It may be much raore serious
than breach of privilege. It is also

wholly " undesirable for the person to

write like this. Alout that there can

be nu doubt. But the main point for

you 1o consider is whether any com-

mun:cation passiiig between two per-

sons which was not meant to be a

public document can constitute the

basis for a breach cf privilege. That

is the main point,

MR. SPEAKER: That is very im-
portanat for the future also.

SHRI S. A. SHAMIM: For exam-
ple, letter between husband and wile.

SHR] SHYAMNANDAN MISHRA:
The only point that could be urged
was that it is an official communica-
tion. Even so, 1 repeat even if it is an
official communication, can you make
it the basis for a breach of privilege?
That is the second noint which we
have to consider.

MR. SPEAKER: I quite agree with
what Prof. H. N. Mukherjee and
Shri Shyamnandan Mishra have said.
Previously, in the case of individuals,
when they were given, they were re-
ferred to the Speaker, and the Spea-
ker would refer them to the proper
persons to judge the authenticity of
the letter or any record. In this case,
siice this morning 1 have been con-
sulting the Secretary-General and
others, and I have been thinking over
it.

You brought in the name of Parila-
ment also. and the word ‘exploita-
tion’. So, I explained to Mr. Vajpayee
that let us examine it before I allow
it as a matter of privilege. Then,
he says, “No, it is clearly mentioned
as ‘exploitation.” If you will allow
me, then I will devise some machin-
ery to judge the autheatwcity and
appoint one or two Members on it;
or, leave it to me; I will consult, and
1 will call you all. This is the posi-
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tion. Shri Vajpayee also said yester-
day that he does not mind if such a
step is taken.

| wew fagrdt arwdat ;w9 A
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THE PRIME MINISTER AND
MINISTER OF ATOMIC ENERGY,
MINISTER OF ELECTRONICS AND
MINISTER OF SPACE (SHRIMATI
INDIRA GANDHI): We have wo
objection.

Question of
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Let them
for leave.
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MR. SPEAKER: The guestion is:

judge it. And you ask

“That leave be granted to move
the motion.”

Those who are in favour may rise
in their seats.

qg @A qzar  franed & &
WU GET & AT 9T Al FEIA ¥
fear 2 fradi & mwyme sowr @er
giar A

SEVERAL HON.  MEMBERS rose.

MR. SPEAKER: So many hou.
Members have risen I have rarely
seen such a sight. Leave is granted.
There is no opposition to it.
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SHR] S. A. SHAMIM: There is
opposition to it.

MR. SPEAKER: Leave is granted.
He may move his motion. We must
go according to the procedure.

=N wzw fagrQt awday : § faw
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3T H 77T F |
MR. SPEAKER: The quesiion is:

“That the question of privilege
against Shri Jagjit Singh, Chairman
of the New Friends Cooperative
House Building Society, be referred
to the Committee of Privileges for
fnvestigation, with instructions to

report by the first day of the next
session.”

The motion was adopted.

12.29 hrs.
PAPERS LAID ON THE TABLE

REVIEW ANp ANNUAL REPORT oOF
SALEM STEEL LTD. FOR TIiLE PERIOD
ENDED 31sT MARCH, 1973.

THE MINISTER OF STEEL AND
MINES (SHRI K. D. MALAVIYA):
I beg to lay on the Table a copy
each of the followihg papers (Hindi
ad English versions) under sub-sec-
tion (1) of section 619 A of the Com-
panies Act, 1956: —

(i) Review by the Government
on the working of the Salem
Steel Limited, Salem, for the
period ended 31st March,
1973.



